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) STATE LEVEL ENVIRONMENT
M. M. JOSHI IMPACT ASSESSMENT 0
MEMBER SECRETARY AUTHORITY

SFIAA (GUJARAT)

No. SEIAA/GUJIEC/1(c)/194/2016 Date: 08-03-2016 )
Time Limit ?

Sub. Roturn of application for obtaining Environmental Ctearance for propossd Barrage Project across River Narmada
near Village Bhadbhut, Dist: Bharuch,

Oear Si,

This has reference to your application along with Form-i, seeking Environmental Clearance under Environment impacl
Assessment Notification, 2006 and additional information / documents submitted vide letter daled 29/01/2016 & 04/09/2015 10 the
SEAC

The proposal 1s for Environmental Clearance for proposed Barrage Project across River Narmada near Viiage
Bhadbhut, Dist: Bharuch. The proposed activity does not fall under the purview of EIA Notification 2006 and does nol require
Environmental Clearance.

The SEAC. Gujarat vida therr letter dated 02/03/2016 had recommended 1o the SEIAA,
fcr the above-mantioned project based on its meeting held on 12/01/2016 The proposal was considered by SEIAA, Gujaralin s
n.eelr g reld on 04/03/2016 at Gancninaqar Afer careiui consice-ation n2 SEIAA haraby returr the apehication

i addition la above with respect to GRZ Clearanca application, it .8 i note thal you are required to submit the foiloving

Gujarat, to return the apphcation

documants for further processing of your apphcation
1 Stalus of necessary permission obtained under the provisions of Forests (Conservation) Act 1S80 from the competent

authonly

Witn regards
£0u'E TIncaraly

At
IM M. JOSHI)
Membar Secretary

1Esuaed to:

The Socratary,

Narmada, Water Rasources, Water
Supply and Kalpsar Department,
Blotx Mo 8, 7" Fioor, Sardar Bhavan.
2ac~tvateva Gandhinagar - 382010

& sewrglely SEAC, LU G PC 8 Sanenmege EXVAVEN

St
M 1l JOSHY
Ma:aber Secratary

= . Nt e e e

Office : Gujarat Pollution Contral Board “Paryavaran Bhavan” Scctor-10 A, Gandhinager-382010
Phone No. - (079) 232-32152,212-41314 Fax No. -(079) 232-22784

E-mil - masciesgi@gmail.com, Wehsile:- www seins gujarst gov.in
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ANNCAUNLTO

STATE LEVEL EXPERT APPRAISAL _

’ aryavaran Bhavan", Sector 10-A,
Gandhinégér-38‘201¢. UJARAT
Phons. :.079 -23237152.

Fax  :079,#8222784.
email ;. se¢.seacqujarat@gmail.com

HARDIK SHAH,I1AS
SECRETARY
Level Expert Appraisal Committee

G

COMMITTEE, GUJARAT. -
Oﬁ?ge * Gujarat Pollution Control Board,

. Ref. No. :EIA-10-2011-1135E- 415 5~

e
Th

State L. Environmental Impact Assessment Authority,
Gujarat Pol®on Control Board, -.
Sector-10-A, \dhinagar. 7 :
= /
Sub:  Recommendai®go return an applncatio:?o\p[oject pibponent for obtaining Environmental
Clearance for thaiMyrgnosed Barrage Project ayoss River Narmada near Villagg Bi-adbhut. ~
Dist' Bharuch. N \ . 5 v

g 2/ MAR 2018 e

-

\ - N e

Ref: [1] An application for Environmental Clearance for the propased Barrzge project across River

2
Dear S

st

vi.

Namada near village Btiadbhut from the Narmada WVater R@sources, Water Supply &
Kalpsar Department. Government of Gujarat dat®3 15/11/2011.

| Amendment of the EIA Notification 2006 by MoEF&CC vide S.0. no. 1599 (E) dated
25106/2014.

ir i
The Narmada. Water Resources, Water Supply & Kaipsar Department (NWR&\ /S&KD).
Govemment of Gujarat has proposed fo construct a barrage across Narmada River near
Bhadbhut village, Dist: Bharuch.

This office received an application for Environmental Clearance for the proposed Barrage
preject on 15/11/2011. Referming 1o the EIA Notification 2008, Barrage Project has riot been
included in the project specific Iisi howaver, tne proposad Rarrage will provide irfigaton 1o
1136 hectare of land. Accordingly, the project falls under category B of the project / activity
no. i(c) [1e the project having irngation commanc area less than 10,0060 ha] in the
schedule of the EIA Notdication, 2008

Farihe: o= cioject was conside 23 00 xvezr 2 gaan T1t3 tea

TR LT and additional TURs we. 2 ooms g s - et SR

#ublic heanng for the project was conductec by ine GPCB ¢~ 19/07/2013 ai Bnacohur
« ‘age Dist Bharuch.

F nal EIA arJ Risk Assessment report of the proiect prepared by CSIR-NEER! Nagpur was
submrtted by PP during February, 2014 The trolect proocnent was called for acpraisal in
2ne SEAC meeling held on 31/07/2014

During the SEAC meeling on 31/07/2014 & 10/03/2015, the project was appraised based

on the information fumished in the EIA Report.

0’(0 Page 1 0f 2
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VI Consequently, the projeci_proponeht submitted the detal!sllnfnrrnal;én sought during
SEAC meelings /gdtea 31/07/2014 & 10/03/2015 vide their Ietl/grs dated 29/01/201¢
04/09/2015 respectively.

Vil The project proponent was called for further dlSCUSSth and ?! sideration of the projec
the 'neehng cf SEAC held on 12/01/2016. )

& . IX roponent remained present in the meating held/ on 12/01/2016 Dunng meeung i
T Ccmml"e ice of MOEF&CC Notification vide S O. 1599 (E) dated 25 06 2014 :

regarding amendment™d EIA Notification 2006, which states about amengment in the
_.—  @pphcability of Irrigation Projects for culturable command areaie "<10000a, >2000 ha of
Zullurable Command area’ falls under calegory B of the project / aciraty no 1(c) (1) of the
E'A Notffication 2006. Further, applicability of the said amendmen'ﬂvas deliberated in detail
$4gdhe proposed Barrage project will provide irngation to about 1136 ha of land which i3~ _ - }
: Ha, Comml"ee was, of the VlWlha;{)fOPO?ea project does not fall under the \"‘_"’
2006-35 culturable commarfd aréa doesmot qualify under the
2006 dated 25/06/20147 In view of (hxs project proponent
rivimed that their proposdl does not fall under the purview of EfA Notification 2006 a~d
¢ ves riirequire to obtain Environmental Clearance.
.msigenng an amendment of EIA Notification 2006 dated 25/06/2014 and the fact thal
«witel2ce command area of the prop‘o.s?a project Is Iess than 2000 Ha, Cornmittee
"‘a-w'-:ausly decided to return an application for obtaining Environmental Clearance fot
moscsed Barrage project since it does not require environmental clearance anymore

ambit of BEva
imended EIA NO““Cdl'

X

\,
A regards )

Yo urr snceren

o S AN
P [r

VOAPL SHAH, TASB)
oo oniary, Siate Level Expert Appraisal Committee AN

Page 2 of 2




Page 39 of 40 K/
ground water from their own premises.

3. Site Plan and Layout plan showing nearby Nallah and surrounding areas. How will you ensure that
there will not be any waste water discharge from the proposed project.
4. The CETP management manual for proposed CETP.
S.@Action plan in case of Breakage in effluent conveyance system (Worst case scenario) including
respomse time, impact on soil and surrounding environmegtt & mitigation measures.
Following projects were also considered and discussed during meeting.

1. Bhadbhut Barrage Project (Proposed by Kalpasar Department of Government of Gujarat), Near
Bhadbhut vma_ge . Tal. Vagra, Dist. Bharuch.

The Narmada, Water Resources, Water Supply & Kalpsar Department (NWR&WS&KD), Government of
Gujarat has proposed to construct a barrage across Narmada River near Bhadbhut village, Dist:
Bharuch,

* This office received an application for Environmental Clearance for the proposed Barrage project on
15/11/2011. Referring to the EIA Notification 2006, Barrage Project has not been included in the
Project specific list however, the proposed Barrage will provide irrigation to 1136 hectare of land.
Accordingly, the project falls under category B of the project / activity no. 1(c) [i.e. the project having
irrigation command area less than 10,000 ha] in the schedule of the EIA Notification, 2006.

e Further the project was considered for screening /scoping in the meeting of the SEAC held on
05/01/2012 and additional TORs were prescribed for the EIA study.

* Public hearing for the project was conducted by the GPCB on 19/07/2013 at Bhadbhut village, Dist:
Bharuch,

* Final EIA and Risk Assessment report of the project prepared by CSIR-NEERI, Nagpur was
submitted by PP during February, 2014. The project proponent was called for appraisal in the SEAC
meeting held on 31/07/2014.

» During the SEAC meeting on 31/07/2014 & 10/03/2015, the project was appraised based on the
information furnished in the EIA Report.

» Consequently, the project proponent submitted the details/information sought during the SEAC
meetings dated 31/07/2014 & 10/03/2015 vide their letters dated 29/01/2015 & 04/09/2015
respectively.

Observations & Discussions:
., During meeting, Committee took notice of MoEF&CC Notification vide S.0. 1599 (E) dated 25.06.2014
regarding amendment to EIA Notification 2006, which states about amendment in the applicability of
Irrigation Projects for culturable command area i.e. “<10000 ha, >2000 ha of Culturable Command
area” falls under category B of the project / activity no. 1(c) (i) of the EIA Notification 2006. Further,
applicability of the said amendment was deliberated in detail. As the proposed Barrage project will
provide irrigation to about 1136 ha of land which is less than 2000 Ha, Committee was of the view that
proposed project does not fall under the ambit of EIA Notification 2006 as culturable command area
does not qualify under the amended EIA Notification 2006 dated 25/06/2014. In view of this, project
Proponent informed that their proposal does not fall under the purview of EIA Notification 2006 and does
not require to obtain Environmental Clearance. Considering an amendment of EIA Notification 2006
daled 25/06/2014 and the fact that culturable command area of the proposed project is less than 2000
Ha, Committee unanimously decided to return an application for obtaining Environmental Clearance for
proposed Barrage project since it does not require environmental clearance anymore,
In view of the above, it was decided to delist the Proposal from the list of the applications for getting

273" meetina of SEAC-Guiarat. Dated 12.01.2016
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Environmental Clearance pending with SEAC, Guijarat and to clgse the file.

(2)The additional information received from the project proponent M/s Sun Light Pigment., Plot

no:48/1&48/2, GIDC-Kalol, Dist.: Gandhinagar which was sought during SEAC meeting dated

19/08/2015 for further consideration of the proposal. The said submission by the project proponent was

considered by the committee during the meeting. Unit has submitted as below: (1) Proposal for Ze.ro

Liquid Discharge (ZLD) system. (2) Name and quantity of each type of solvents to be used and its

management. (3) Management of by products. Committee noted that the waste water will be treated in

un-house ETP followed by RO system and RO reject stream will be sent to Common spray dryer at

Vatva GIDC. After detailed deliberations, the Committee decided to consider the project on satisfactory

submission of the following:

1. Feasibility report for actual use of By-products as a raw material at end consumers.

2. Details about transportation of waste water to the Common facility at Vatva GIDC through dedicated
tankers.

3. Details about Manifests system for tanker movement and GPS System to be installed for online
tracking of tanker movements.

(3)The additional information received from the project proponent namely M/s. M.G. Polymer, Block no:
272, Sub Plot no.2, Village: Zak, Ta.: Dehgam, Dist.: Gandhinagar which was sought during earlier
SEAC meeting dated 19/08/2015 for granting Environmental Clearance to the project. The said
submission by the project proponent was considered by the committee during the meeting and as it was
found satisfactory, the committee decided to recommend the proposed project for grant of
environmental clearance.

Meeting ended with thanks to the Chair and the Members.

Minutes approved by:

2. 1"Shri V. C. Soni, Vice Chairman, SEAC.

|

!1. Sh T, P. Singh, Chairman, SEAC.
[ D PR S oL S R
i 3.1 Shri R, J. Shah, Member, SEAC.

1

4. | Dr.V. K. Jain, Member, SEAC. 1 o SR

5. | Shri V. N. Patel, Member, SEAC.

—— ———

6. | Shri Hardik Shah, Secretary, SEAC.

. e avmeia

3

i ?71"“ meeting of SEAC-Guiarat Dated 12 01 2016
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Che Gazette of India

EXTRAOQRDINARY
TAPT —FTT :—J0-W/UT (ji)
PART 1i--5eztion 3—Sub-section (ii)
mfuFE o gwtie
PUBLISIHED BY AUTHORITY
w133 ¢ fgoolt, quan, W 25, 2014/3779T% 4, 1936
Ne. 1331} NEW DELKI, WEDNESD AY, JUNE 25, 2014/ASADHA 4, 1936

ureRy, g5 3T sy oRede FEey

¢ Roch, 25 5@, z014

BLHAT. 1598(H).—HRT veaR & @0l IR a7 #wwey & g §eaim
P 1533(H) al@ 14 BFEgr zoce @ 3V TAUE w1 & R Ry wE,
s &y w3, wsfawor @iemor) RS, 1986 (1986 @ 29) & URr 3 &) 3o
UK (2) & T (v) & FWer ofeE 5U-URT (1) g wEa afedl @ v e ge, ST
T & GFAT aA R, gdiaver (@ern) e, 1986 & faud s & sufdmw (3) &
: IUETAR SAHIURY HY Sl & v, s 568 gry il @ & s &,
* T T S & T wEen & wdl ¥ R 39 URU wfwEar @, 5w adw
P uRa & gouz £ ofyr, S % P 3w E FawuRm @) suwcy

Y Tu A E e Re & aef 2 anfy w oo s wearq fraw fsar s -
T @ cf, A oFr SR A siaflr ot @ @ aneig gFT &R
% feaag 2, 3w veR RfATE xaiv & ff, FEY E@ER g fer e o ¥ R
HAG 1 g wRE, wuhaver R aw FAEE, wAEROT argw, et awodwd @A

g, 7% fEeeh-110003 71 -3 oA sausi. garkoti@nic.in W fof@a v & &5 wawm

2589 Gu2014 n



THE GAZETTE OF INDIA - EXTRADRDINARY (PART {I—-SEC. 3(ii))

wea HEEar

3% e & Heggdt A-
() @ 1@ # W (2), wH (3), T (4) TR () # & vRaftcal & aad

e ya.enfa fFa sreen. XU -
5000 & i) < 5000 % |@TUReT 2 o |

( G | Gi) gea agerd | (e) 2

l wqfd R | Few a9 | Fmare & |
l; Rt faEd | !
| ot i | ; | |
L. Y IV BNV S |

mmmmmmmmmn@ﬁ

Gi) 3va & ' AR
& ofafes) & 93T e wieca

Fafra Ae um # w@H (3 3w w@H (4 F

raft Feh wue -
(' &9 (3)-
‘> 15 Al

(1i) FAH (4).-

"< 15 Fan”
& . S 11013 /12/2013-HTET 11(1) (&)

yora @t wgw wfia
v (. @S 3, 3TEE (i) # HEE q.
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F.30 1533(0), ai@ 14 REET 2006 TR grfa fpe ow A MR AeUREid FLA

1737(31), ATH@ 11 ¥R, 2007, F1.37 3067(3), @i 1 &R, 2009, F.I 695(3),
arfrg 4 U=, 201, @3 2896 (¥), ArfmE 13 REE. 2072, . 674(H), AW
13 @md, 203, BLHT 2555(H). i@ 22 ¥ 20l F o 2731(¥), ad@ 9 RAF.

013, FLHI Se2(H), AU 26 ol 2014 ¥ A6 E37I3 arfra 2r wIEd, 2014 g0
anfa fee o |

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE

NOTIFICATION

New Defhi, the 25th June, 2014

further io amend the notification of the
number S.0.1533(E) dated the
xercise of the powers conferred by
Environment (Protection) Act,
rule § of the Environment
and nolice is hercby

§.0. 1598(C).—The following draft of the notification.
he Ministry of Eavironment and Forests

GGovernment of dndia m 1
|4th Scptember, 2006 which the Central Government nroposes 1 1$Su€ N &
Sub-scction (1). read with clause (v)-of Sybi-section {2) of Section 3 ol the
1986 (29 of 1986) 1s hereby published, as required under sub-rule (3 of
(Prolection) Rulcs, 1986, for the information of the public ke to be affected thereby,

Liven that the »aid df Wt notification shall be 1aken 1Mo consideratt
davs ‘rom the dale on which copies of the (razetic of ind:z can"ain:

\he Public,

g (his notification are made available 10

on on or after the expiry of a period of sixly o

\
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Any person interested in making any cbjections or suggestions on the proposals contained in the draft
natification may forward the same in writing, for consideration of the Central Government within the period
so specificd to the Secretary, Ministry of Environment and Forest, Paryavaran Bhawan, CGO Complex, Lodi
Roud, New Delhi-1 10 003, or at e-mail address - satish garkou@nic.in.

Draft Notification

In the said notification, in the Schedule.-

(i) in item 1(c), after the entries in columns (2), (3), (4) and (5), the following inserted, pamely:-
1) | “(in) Non -Imgation | (iii)> 5.000 ha (iii)< 5,000 ha General Condition shall
projects such as large | submergence arca submergence of area apply.”;
dninking water supply
projects.

(i) in, item 1(d), for the entries in column (3) and column (4), relating to thermal power plan(Is
based on non-hazardous municipal solid waste as fuel, the following entries shall be
substituted, namely.-

(i)  ncolumn(3)-
.l-’ : "\‘ g‘k’l‘

(i) In column(d).-
(l< lSMWI§

(F. No. J-11013/12/2013-1A-11 (1) (part))
AJAY TYAG], Ju Secy

Note: The principal rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (ii) vide notification number S.O. 1533(E), dated the 14th Scptember, 2006 and amended vide
S.0.173%(E) dated the 11th October, 2007, S.0. 3067(E). dated the Ist December, 2009, S.0.695(E) dated the
4th April, 2011, S.O 2896(F) dated the i3th December, 2012 , S.0.674(E) dated the 13th March, 2013,
$.0.2559(F) dated the 22nd August, 2013, S.O 2731(E) dated the 9th September, 2013, $.0. 562(E) dated
the 26th February, 2014 and S.0.637(E) dated the 28th February, 2014

g
a5 eell, 25 &, 2014
FLAT. 1599(H).—Fedlg TIER, TAa0r (FIeror) fags, 1986 & f@uw s &
sufRaR (4) & @y ofsg  uFeror (weror) ¥RI@@H, 1986 H urr 3 Hr su-uwr (1)
MR3U-URT (2) & WE (5) g0 vgd Al @1 gANT @R gu, 36 @Awa & fEd s &
sufdEd (3) & W3 (F) & yfiq qFa1 H 30En A wAAR & F oNE, WRE T@ER
a?wﬁawsnzaamzﬁrm;{ammmm 1533 (31), amtauﬁ-'faw 2006
# Pfafaa R e aw & - |

36 HiOgEen & g #,-
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2585968 ) w - 2.
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¥R\, 1972 (1972 & 53) & fw W@ET 4N H ; (i) FTH (TG AIROT FUr
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7() Rfafise shenfe duer o de/Aa geew F, Rw afle sha, S
WRAY o, T#HET oftwr IR AT 7(9) F RS gaeg ofecan yufne 3UER,
WmRer AR fagaw gt & graied ddw 'R o e smon afe @
10 fFaTHeY & ey rafea &

Wg 7E ¥R & STES We (), FE (i) WX FQ (ui) # 0TA e Fr, FumRAE, U
Teraiafier a1 20 RFarRiey & ofia &% Trmaamg & @ Y Gof & HaT Uisad drsnat
&, aufeufa, arw Reeefier @1 g8 feeeficr &1 gt & #afa den &t wAA: AR
et ared vl @ @ oEent & fw F R gR s @ ol wv @ gAd fer S

"hdar & 1"
[, | S~ 11013/12/2013-HT$T.IL(1)(317))
g @anh, wgw aiaa

feoqur - A ATw WRa & USUT IWURY, WET I, WE 3, 36ws (i) # wRgger
" O®LHAT. 1533(X), @ 14 Baw, 2006 g0 gEidd e v ¥ HR qeweE|
WLHT. 1737(3H), arf@ 11 HFRET, 2007, FLAT. 3067(H), @ 1 fG@aR, 2009, F1.31.
695(37). AW 4 3, 2011, FLI. 2896 (H), AW 13 RFHax, 2012, DA, 674(H),
arfr@ 13 A, 2013, FLHT. 2559(H), A 22 I, 2013, FHLHT. 2731(H), dW
9 fAdeR, 2013, L. S62(37), TNW 26 XA, 2014 HRX &I €37(¥H), ad@

28 Tadl, 2014 gRY HAMa frw aw |

NOTIFICATION
New Delhi, the 25th June, 2014

5.0. 1599(E).—In exercise of the powers conferred by Sub-section (1) and clause (v) of Sub-section
(2) of Scction 3 of the Environment (Protection} Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the
Fnvhonment (Protection) Rules, 1986, the Central Government hcreby makes the following further
amendments to the notification of the Governmeat of India , in the Ministry of Environment and Forests
number $.0.1533(E), dated the 14™ September, 2006 after having dispensed with the requirement of notice
under clause (a) of sub-rule (3) of rule 5 of the said rule, in public interest, namely:-
I. In the said notification, in the Schedule,-

()] for item 1(c) and the entries relating thereto, the following item and entries shall be
substituted, namely:-

ASEH Gt]\\\—'b

2
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“I(c) (i) River 0) > 50 MW [ (1).<SOMW>25 Genersl condition shall apply
Valley hydroelectric  power | hvdreelectric power Note'-
projects generation, generaton. Calegory 'B’ river valley projects

falling in more than one state shall
be appraised at the central
(ii) brrigation (1)> 10,000 ha. of ! (i1} < 16,000 ha. > 2000 | Government Level..";

projects culturable command | ha of cviturabic
area. ' comnmud aea. _J

(if) for item 1{(d) and the entries refatinp thereto, the follewing item and cntries shall be substituted,

pamely:-
P - — - a— DRSO
“1(d) Thermal Power Plants | > 500 MW 2 SOMW to 507 MW | General condition skall }
(coalihgniternapatz c.dbhzate Tapita and | apply ; r
and gas based) r 83 hastd) \
; i Note - !
K 2 S0 MW (all other <50 MW and 25MW (1) Thermal Power -
i fuels excopthiomacs) | (2!l other fuels cvzept i plants up to 15 MW based .
i . { o1mass and municipal |or  biomass or  npn |
i : | sohié nea nacsrdous s hazsedins fufnddal solid |
Pwestes wasle using auxiary fucl
i rsuch as  cozl. lignite!
2 2BMW  (usiag | < AONCW >ISMW pevolcum  pruducts  upto
i municipal  solid -—en ! fusing muniaipal <olud 15% are exempt.
| hazardous waste. as' mon hazwrceus waste, as . i
b fuel) * fued) ! (i)Thermal  power plants |
I :  using waste hcal boilers |
{215 MW plants based | Without any auxiliary fosl ’
i on biomass fuel_ are exenpt.”, B

(iii) for item 2(b) and the entries relating thereto, the following itzm ar.d entries shall be substituted,

namely:-
“2(b) Mineral benefiviation 2 0.5 million TEA - < 25 millisa TPA IGeneral condition shall apply
throughiput i hroughput {Muming proposal with mineral - ‘ ¥
| Ibeneficiation shall he appraised !
i together for grant of
L l iclearance).”, :
(iv) for Item 4(b) and the entries relating thereto, the following item and entries shall be substituted,
namely:-
TO) ()Coke oven plants 2,556,000 tonpes ar v | 2,90 000 ana [General condition shall |

j 23 MG oraes‘annum |apply.”, '
. 1
|

|
l ;

(v) in item 4(d), in columan (3), for the eatry, the lollowing entry shail be substituted, namely:-

(ii) Coaltar processing
units

A1l projecis

s 2300 TPD production capacity if a upat beated outs.de the notified industrial area/ estate.™, :
*{vi) in ¥tem 4(f), in coluran (2), for the entry, tae folicwing w1t~y yhail be substituted, namely:-
“Skin/hide processing including Lanning inaustry

(vii) for item 5(x) and the entries relating thercto, the following item end entries shall be substituted,
pamely:-



[ % [-87F ()] @ T URR ST 9
Se) { Chemical : AL orogects; Al Single - Super General condition shall apply
] | fertihzers imc!ud!:.g al: s:ngie | Prosphate wathout
) uper phbosphate - H,SO, production Granulanon  of  single  super
i ; wiih H:SO.!| nd  granmulaton  of phosphate powder 1s exempt.™; &

i producnon  2xcept, chemucl fertilizers.
; granulanoz cf

| chemecal fTemlurers. |

(viti) in item 5(e):-
(2) in column (2), for the entry, the following entry shall be snbsumted namely:-

“Petroleum products and petrochemical based processing such as productian of carbon black and
electrode grad= graphitz (processes other than cracking and reformatian and not covered under the
complexes).”;

(b) in columu (5). for the entrv, the followiog eatry sball be substituted, pamely:-

“General as well as specific condmon shail appiy.

L3N A L& -2 S
Bvolcs Manulactui: g of produc tum yu-vu;s- yunu.w i5 s'\unn'n .

(ix} for item 5(f) and the crivies relsung thereto, the following itern and entries shall be sebstituted,

namey:-
I “5¢My " Synthens ‘l).‘gmu' focstes  wuttide  the|() Located in {General as well as  specifi
| . chemicals ndustry | noutied  nduswiz'  mrea’f notified industriafcondition shall apply.
: ! (dyes and dye, estate =xcept smali unils as| area’ estate
intermediates, bu'c ! defined in column (5} Small units:  with water
drugs and intermediatss (i) Small units adconsumption <25m’/day, fuel
- excluding drugi defined in column (5).{consumption <2STPD and
formnulztions; synthetic not covered in the catcgory of
rubbers: basic organic MAH units s per e
i chemcals, mher‘ Management, Storage and
syntheti orgagic i [mport of Hazardous
chemicals and chemical: Chemica! Rules, 1989.",
[ intermcdiates) i g
(x) for item 5(g) and the entries relating ihereto, the following item and entrics shall be substituted,
namely:-
' “5(g) Distillcres () Al Molasses based ﬁ\lon»molzsscs based [Genezal  condition  shall?
distilleries | dstilleries — 2pply ", )
| , 1) Non-molasses  based| <60 KLD |
L : i cienlleries 2 60KLD 1
(xi) for item 5(1) and the ectries relating thertio, the following item and entrics shall be substituted,
namely:-
l 10} "ﬂPqu and paper mdusm- i [ Pup mune nfacmnr.,. Pulp ma-:ufacturing [General condition shalf apply

v and Pulp ant Paper from waste paper and |Note.

i I manufactuning paper  manufactunng Paper manufaciuning from:
o ndusay except| ffom waste paper pulpwasic papcr pulp and ready |
from waste paper. | and other ready pulp.  |pulp  without  deinking,
| bleaching and colouring is
L s | jexempt.”; l

"1l After the Schedule, in the Note relating to General Condition(GC), the following General Condntinn
.. shall be substituted, namely:-
Ceneral Condition(GC):
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Any project or activity specified in category ‘B’ will be appraised a1 the Central level as Category 'A’, of
lacated in whole or in part within § km. from the boundary  of : /) Protected 2reas notified under the Wildhfe
(Protection) Act, 1972 (53 of 1972); (1i) Crincaily polluteq areas as identified hy the Central Pollutinn Contro!
Board constituted under the Water (Prevention ara Contro} of Potlutions Act. 1974 (6 of 1974) from time to
time, {1i) Eco-sensitive areas as notified under sub-sear.an (7) of enctian 3 of the Environment (Profection)
Act, 1086 and (iv) intcr-State boundaries and internarinnat h- undaries; gow:led that for River Valley Projects

specified in ttem 1(c), Theemal Power Plants rpcc..s‘,' e . Irdustial estatessparks/complexe 5/ arcas,
£xport processing zoncs (EPZs), Special Economic “onaz (I8 55 Uictes nanes, leather complexes spect ified n.

‘tem 7(c) and common hazardous waste treatmert, storge and Gls,,w s74 faciiities (7 3DFs) specifizd in 1tem
T ds tae appraisel shali be made ar Central lzve! even i iocated <vith™ ilkm

Providzd furiner that the requicement egarding distanes of T g0 = 0 kin, as the case may be. o7 ne
inter-Sjate bounczries can he reduced or compleiely done aw v with T am agreement betwesn the respective
Siares o the 17mon Tuitonies sharing the comown "o Last e e Uy does nob Tl wathe SN o
(0 xm, a5 the case aav be o {the a.u.r..cr'xomd

~ - NS

CIF W I L2 AR LD paity]

. BEED SR SHH 00y
-

Nate: The principal rules weme published 12 tns Gazome of indie. Eaftacdaair, far, 1L bzown &
Sch-section (i1) vide natificaton number SO ISR, 4ated 2 i Jeplzaiber, 200€ 200 ameade.d vide
S.0 1737E) dawed the 111 Ocioher, 2007 S G I67(%) datzd b (50 ’::‘:m"rr. 2909, 5 O 695(0) daied she
At April, 2Ci1 S O. 1896(E) dated the 13th Dvcemipsr, 2012 80§ 4{T. dated the Avhlilerch, 2015,
Sf) 2559(E) dated the 22nd Angusi. 2013, S € 2731(E; deved -he 0 S pm" ben 2017, S O SEAE. cated the

\

28 February, 20i4 ang S C. 627(L } dated the 28tp Fabauzry, 290 0s

S 5 S L TR e 2 b sy wav T O PR ol EEsaae
T oisger seg Sp  Spaaeeeedy T degass L R g 1R Sl see LR Foa i
mloueLhed ™ S om e Ll - (PR
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